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# ORDER "%

S.R.Adige Ve (A):

Applicant impugns respondents' letter dated 17.10:196
(Annexure=A) rejecting his repres2n ta tion dated 20,'9.'96,

as well as Memo dated 19412396 (Annexure=B)rej ecting his

=
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dated 170,96 won uhich applicant has filed the

5] By interim order dated 2143497 on MA No 719/ 9

(25

appeal dated 26105196 Consequent to the aforesaid pelief

-

-2 a

being gra@nted he seeks a dirsction to respondsnts to

send him back to Rajkot, and he alw prays for costsy

]

23 Applicént had earlier filed OA No.‘;’2185/95
contending that Shri Gaurinder Singh,Js(pers.)RAu,
Cabinet Secretariat, GOTY New Delhi had initiated
disciplinary proc98dings“;f‘”though he lacked jurisdiction in

this behal fil

i

3 ~The Tribunal disposed of the OA by its order

dated 10% A9; ;96 holdlng tha t whether or not Shri G.Slngh,
S“(Pers) had Jurisdictmn » was a matter uhich etlsast

in the first instance vas to be decided by Shri G?Singh

Js(Pers)himsel ¥ Accordingly applicant was gran ted

perm—i'ssi_on to raise h.i's objections before Shri Gﬁisinghi;‘

3s(perss) through a representationy upon uhich shri Gdsingh

Js(Pers) was called upon to pass a speakmg order thereon

ulthin a specif‘ied time nmiiﬁ

4 | Persuant to the abo ve",':‘ applicant made a
representa tion on'_20‘§§92‘;96 which was rejected by means
of a gpeaking order vide shri G._.’iSinght;* Js(pers) letter

present OA,

érising out of ﬁhe present OA, the departmental proceedings
were all-owed to continue, but respondents were directed
not to pass final orders in the disciplinary proceedings
till the disposal of the oA That interim order is

still continuingil

i

64 Meanuhile the Inquiry Officer has submitted

his report and a opy of the I0's report has been

furnished to applicant who bas also submitted his

representation on the same"ﬁg : |

L )




9 Respondents' aforesaid order dated 12.19,95 refers

forthuith uith direction to join at Hq. by 189,95

.~ 27

- 3 -

775 _prior - to the dE.','app}icant stood suspended

ue e, 205995 and that order of suspension con tinuesd

gl The ground advanced to challengs the jurisdiction

of JS(Pers) to initiate disciplinary proceedings against

applicant by Memo dated 1.-‘11.“95 (Annexure-ﬁﬁ) is that
reSpon,dentsm' order dated 12.9.95 (Annexure-A4) relieving
applicant from his duties at Rajkot and directing him to
report at I-iqs“.”}Delhi, was not an order transferring him

£o pelhi Hqg,g but only an order requiring his presence at
Delhi for temporéry duty‘.“* It is contended that applicants
Hg J’: still continued to remain Raj-kot and hence he was

not yithin the jurisdiction of JS(Pers.).

E~AY )

to their T.P.Mt.assége‘dated 11,19,:95, Respond®nts' relevant
File No.1/15/89~ pers.14 uhich is the personal File of
lépplicant contains the aforesaid T.P.Message, which |
states that as per orders of the>appotinting authori ty,

applicant stands transferred' from Rajkot to M.y Neu

Delhi with immediéte effect, and he may be relisved

without faildl
. |
: |

10‘5 Under the'ciréumstance, applicant's contention that
he did not stand transferred to pelhi and the JS(PersE’";:%)

had no jursidiction to initiate di sciplinary proceedings

against him is rejectedd

1‘I"ifij . The OA is therefors dig,missed‘? Interim order dated
210379 are vacated.’ No costsy
ﬁf{“ o;.'VD\)\\& % .
( DR.A.VEDAVALLT ) (S.R.ADIGE )’ _
MEMBER (J) ' VICE CHAIRMAN(A).
/ua/

N




